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ORIGTNAL APPLICATION Mo, 486 of 1993

BAa] Kishori Devf] and anothére - - = -k
’“/n. ST Anil Kufjer

yVersus

gri G.K.Khare,Ghairmen, Railway
Board, New Dellf and others— - = = =Opposite pertie

ORDER
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By|[Hon'ble Mr. T,.L.Verma [ Ji
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Thif applicetion has been filed for

e1l ced breachfof the directions issupd by the

bench of the Tfibunal in O.m, No,486/P3«

.5, The| aforesaid O.A, was filed for

{

Hers deted 8,4,1991 ang 9,16,1992
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and for issuiffg directions to the r egpondents Lo

iionate grounc

Kumaér Sherma on compass

appoint ashok
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Under the circumstacnes, 2
direction is issued tjo the res-
pondents to reconsider| the case
ffor appointment on compassionate
ground of appointment lof applicant
no.l in accordance with instructi-
ons of the Ministry off Railway's
letter dated 25,5,198Q, This would
be done within @ periqd of 3 monthg
of the intimation of this order

by the applicants to tlhe respond=
ents alongwith a fregh application
for compassionate appgintment,
There shall be no ordgr as to
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o The pgtitioner alleges that the ‘espond=
ents have committiled deliberate and intentional
breéach of the affjreseid directions by ngt appointing

the said Ashok Kimar Sharma on compassignate ground,

o

4, The reflpondents 2 ppeared and filed CA,

as|well as Suppd}.A. and cenied the allegations

made against they, It has been stated that the

sajd Ashok Kumeér|[Sharma had already been xopaiwikss
giyen offer of abpointment for undergoing 60 days
training at Zonall Traininc Centre, Mirzapur, before
being posted on ffhe post of Trains Clerk. He has
already joined tfe training programme which

gomme nced w.e.f;916,4;1997. The applicangt has not
filed any RA,,CHnying thé aforesaid avérments.
Inyiew of the\boﬂe, we find no reasons ngot to

bellieve the statbment of the learned couwnsel for




the pesponcents thdt the said Ashok Kumar|Sherma

ost of

o

has lalready bee offfered appointment on thg

g

Trains Glerk and tfhst he is undergoing the required
training before jdining the said post. Inyiew of
this we find that [fhe directions of the Tribunal ha¥e
been,Substantihlly'beUn complied with, thipugh there
has |been some deldy. This delay, however,| does not

appear either deliperate or intentional.

® Inview|bf the dove,we find no merit in

contempt application. Contempt proceedings &re
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and notices issued arq discharged.
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